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IN THE CBITTRAL ADMIUISTFATIVE TERIEMIAL, JAIPDR EEWCH, JAIPUR.

* % %
Date of Decizion: 17.12.96
OA 552/96
1. Nacorat Mal Shriwmali, Sub Post Master, Sandra Foad; P.O. Beawar.
2. » Om Prakash Solanki, Sulb Post Master, Peawar PSPO.
3. Surezh llarayan Agavwal, Accountant, Head Pozst Office, Pzawar.
4, Ramesh Chardra Chauhen, Postal Assiztant, Beawsy Hezad Post Office.
5. Wahar Singh, Postal Azsistant, Beawar Head Post Office
| ... Applicants
Versus
1. Union of India throogh Secretary  to the Giwvernment of India,

4

Depatrtment of Fosts, llew Delhi.

2. Director Poatal Servicez, Pajasthan, Southern Fegion, Ajmer
3. Bupdt.of Fost Offices, EBeawar Foskal D1v1b1un, Peawar.

.+. Respondents
CORAM:

HOW'BLE MR.GOFAL IFISHIR, VICE CHAIFMAN
HON'BLE MR.S.C.VAISH,ADMINTISTRATIVE MEMEER

For the Applicants : .+« Mr.C.B.Sharma
For the Fespondents eee Mr.Zakir ﬂuss in, kbrief hu1J for
Mr.M.Rafiq
O R-D-E-R

PER HOW'BLE ME.5.C.VAISH, ADMINISTRATIVE MEMBER

splicants, named above, are employess of the "*rnnﬂwnt Department

o

of Fosts. They ars at present poeted at Beawar Head Posi Office. They have

come to the Tribunal ajainst an order daked 30.2.96 (Arn.A-1), hvy which

punishment was imposed on the applicanis. They bhave  impugned  this
punishment on the grounds that the disciplinary authority himself is a
witness in the criminal casz, chatges levelled zgainst che apcdicants are
vague, the charge mamos waz issued as an after-thought on the divection of

higher authoritizs and thé incident was ooourred on the road and the FIR
lodyed by Shri Jain in pereonal capacity Ao nob cone under the porview of
Rule 3(1) (iii) of the CCS (Comduci) Fules, 1961, Their vequsst for staying
the departmental acticn till a dedision in the criminal case was arrvived at
and was rejectsd as  they were office leavsra of the Union and the

respondents are prejudiced ajainst them.

Z. All these grounds taken by the 3“§licancs in the przsent OA shosld

‘he department, which is
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have bezen talken up by them in an aprea

prescribed by rulza. However, the lear ef counsel for the applicants state

that the appellate authority in this case is the Dirvector Fostal Services,
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who hlmb@‘lr inquired into the ruar_tar and carmot now ack a2 an appellate

anthority.

3. We have heard Shri C.B.Sharma, counsel £or the applicant, and Shri
Zakir Hussain, hbiief holder for Mr.M.Rafiq, counsel fov the respondents. We

the view that this matter mway first be agitated in a depactrental

arf<=al. Tf the Divector Postal Services is unable to hear the appzal, the
aprsal may e preizrred before the Fost Master Genesral, Ajmer, within 20

Axga from the Jdabe of the order. The Post Master Gensral, Ajmer, will

dzcide the appeal within a pericd of two months at hiz discretion. It is
needless to say that irf the applicants are agyrievad Iy the aprellate crdsr,

they will b2 at liberty to move this Tribunal again.

4. The 03 is disposed of with the above chaervations. No order as to
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(S.C.VAISH) {(emPAL TRISHIA)
ADMIMISTRATIVE MEMBER ‘ - _ . VICE CHAIRMAN
VK




